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INN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH : AT HYDERABAO 

CA 1403/93. 	 Ot,, of Order:21-1-94. 

Ramakrjshna Rao 

...Applicant 
Vs. 

The Union of India rep, by 
its Secretary,. Ministry of Defence, 
New Delhi, 

The General Manager, 
Ordinance Factory project, 
Yeddumaijaram, Medak. 

,. .Respondents 

Counsel for the Applicant 	: 	Shri G.Parameswara Rao 

Counsel for the Respondents 	Shri N.V.Raghàva Reddy, 
Add 1 .CGSC 

CUR AM: 

THE HON'BLE JUSTICE SHRI V.NEELADRI RAO : VICE—CHAIRMAN 

THE HON'BLE SHRI R.RANGARAJAN 	 : MEMBER (A) 
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ne-delivery Judgment in the above O.A. typed as per 

the dictation of Mon'ble Sri R.Rangarajan, M(A) for 
concurrence please. 	 - 

(G.Rangaiah) 
HOM(A -II 	 SPA 
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0.A.No. 1403/93. 	 Date: 

JUDG'MENT 
X as per Hon'ble Sri R.Rangarajan, Member(Aaninistrative) X 

Heard Sri G.Parameswara RaG, learned counsel for the 

applicant and Shri N.V.Raghava Reddy, learned counsel for 

the respondents. 	 I 

2. 	Respondent No.2 issued requisition at. 8.4.1989 

to the Employment Exchange, S.nga Reddy, to sponsor can-

didates for the posts'of Supervisor (Technical/D.p.S.) 

in the pay scale of Rs.1400-2300. The applicant in this 

case is one amongst those wh,Ire sponsored by the 

employment exchaüge in the It 1batch. It ia stated by 

the applicant that he was selected on the basis of an 

interview held on 7.10.1989 along with 3 others for the 

appointment to the above said post$. He further states 
I 	 K 

that he was placed at serial No.2 in the panel prepared 	\. 

by the selection c.mmittee.wtien no appointment orders had 

been issued to him, he had called on the concerned officers 

from time to time to know the reasons for the inordinato4 

delay in the issue of appointment orders. He was oiafly \! 
A_t__-_------'---------- 

matter is subj udice as some candidates have filed an 

application in this Tribunal. 	further states that he 

was told that he will be issued with orders soon after the 

2. 	Even after the said ca'se registered as O.p.No. 

947/90 was disposed-of and the two applicants in that O.A. 

were appointed, though those two applicants were averaged, 

he was not given any appointment order. As he had fulfilled 

all the conditions for appointment and as he was not issued 



:3: 

with posting orders he filed this O.A. for a direction 

to the respondents to issue appointment orders intnediately 

to him for the above said post for which he was selected1 

It is stated for the respondents that the select 

list containing the names of the applicants and others 

was not approved by R-2 in view of the irregularities 

brought to his notice regarding conducti4*f.  of interview. 

This point'has been elaborately discussed in the judgment 
'S 

dt. 17.6.1993 in O.A.Mo.947/90and1held that those alleged 

irregularities are not established for disapproving the 

select list. 

At the time of hearing it was submitted by the 

learned counsel for the respondents that the case is turn 

barred as the selection was held on 7.10.1989 and the o.\ 

Though the interview was held on 7.10.1989 no order was 

issued to any of the candidates and two of the applicant! 

in 0.A.No.947/90 was. issued with postina orders on the 
basis of this Tribunals decision dt. n.u.nvj. When the 

applicant did not receive the posting orders even after 

17.6.1993 and two others, from the select list were issued 

with posting orders, he submitted a repreSentation to R-2 

dt. 16.10.1993 for which no reply has been received by him. 

Hence he filed this O.A. In view of the said position, 
we are satisriec tnat tnere is no delay in tiling this 
application. 

S. 	The next contention of the respondent is that the 

orders have been issued to only those two  applicants who 

were parties in 0.A.No.947/90 and as the applicant herein 

is not a party in that O.A. the directive of the Tribunal 

is not applicable to him even if his case is similar to 

that of the applicants in O.A.No.947/90. 
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6. 	The present case is squarely covered by the 

decision of this Tribunal dt. 17.6.1993 in O.A.N..947/90 

and hencethe similar relief has to be afforded to the 

applicant herein also. In view of the abéve, the following 

directions are issued. 

R-2 is directed to issue orders of app.intnant to 

the applicant to the post of Supervisor (Tech.A)PS) 

if he is empanelled and placed senior to any of 
the applicants in 0.A.No.947/90 in the select-list 
provided there is a post available to accommodate 

him, 

This order has to be implemented wIthin 3 months 

from the date of receipt of this order. 
H 

	

7, 	The O.A. is ordered accordingly. N° costs. 

	

(R.Rangarajan) 	 (v.Neeladri Riy'-  

	

Member(Admn.) 	 Vice-Chairman 

Dated 	Jan., 1994. 

Deputy Realstrar(J)- 
JA.LI 

To 
1. The Secretary, Ministry of Defence, 

Union of India, New Delhi. 
2 • The General Manager, Ordinance Factory Project, 

Yeddumailaram, Pledak. 
One copy to Mr.G.Parameswara Rao, Advocate, CAT.Hyd, 
One copy to Mr N. v.Raghava Reddy, Addl.CCSC.AT.Hyd. 

6. One spare copy. 


